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otber comditions also in the deed to
make re-import into India banned.
So, it will be apparent that the Gov-
emment 7Mook every precaution to
prevent re-import; and the salt was
sold to the Nepal Government and
mot to a private party. Further, Sir,
so far orfty ® wagons have been taken
delivery of and the remaining 53
wagons of salt are still remaining
ander our custody. There is no evi-
dence at omr disposal that any part
wof these two wagons had its way
bk to India. The three contiguous
States also have not made any such
report. I think I should inform the
Sabha of the position in view of the
serious and  direct allegation made
by the hon. Member on that date.

i like to add with your permission,
Sir, that subsequent to that there was
an injuctien from a Delhi Court on
the movement of the entire stock of
salt and I am told that that injunc-
tion has not been vacated.

The Deputy Minister of Home
Afairs (Shri Datar): In reply to a
supplementary question to Starred
Question No. 1265 on the 23rd Sep-
tember, 1954, regarding the establish.
m=nt of a Central Detective Training
School, I had stated inter alia that
the School was likely to be established
in_the course of the nexi six years,
The word “years” was uttered by me
mecidentglly for ‘“months”. I am
making the necessary correction.

BECURITIES CONTRACTS
(REGULATION) BILL

The M:nister of Revenue and Civil
Expenditure (Shri M. C. Shah):Ibeg
to move for leave to introduce a Bill
to prevent undesirable transactions in
securities by regulating the business
of dealing therein, by prohibiting op-
tions and by providing for certain
other matters connected therewith.

Mr. Deputy-Speaker: The question
in:

“That leave be granted to in-
troduce a Bill to prevent unde-
sirable transactions in securties
by regulating the business of
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dealing  therein, by prohibiting

options and by providing for

certain other matters connected

therewith.”

The motion was adopted.

Shri M. C. Shah: [ introduce the
Bill.

MOTION RE PROGRESS REPORT
OF FIVE YEAR PLAN FOR 1953-54

Shri Velayudhan: (Quilon cum
Mavelikkara—Reserved—Sch. Castes):
Before we take up discussion of this
motion I would like to bring to your
notice that six hours have been fixed
for the discussion of the Report of
the Commissioner for Scheduled
Castes and Scheduled Tribes.

Mr., Deputy-Speaker: The hon.
Member can raise it after we have
disposed of the motion under discus-
sion.

Shri S. V. Ramaswamy {Salem):
1 was submitting vesterday that with-
in the limited time at my disposal I
would touch upon only two import-
ant matters which have been men-
tioned in the Report. Paragraph B3
at page 137 of the Report deals with
rural electrification. It is just a par-
graph of 12 lines. Yet, to my mind,
thiz is one of the most important sub-
jects that should be dealt with by the
Planning Commission.

The facts ef the case are that out
of 550,000 villages in India only 3,000
have the benefit of rural electrifica-
tion. This is in marked contrast to
what is obtaining in the United States
of America. Nearly 80 per cent. of
the villages there have the benefit of
rural electrification. The Planning
Commission has pointed out that a
large quantity of power will be avail-
able for rural electrification and also
for purpose of irrigation. Yet, my
humble submission is that proper
notice has not been taken of it. The
Ford Foundation have asked certain
questions as to what is the adminis-
tration that they are going to set up



3991 Moliwon r1e:

[Shri S, V. Ramaswamy]
with regard to rural electrification,
whether they have drawn up any
plan, whether they have collected any
material with regard to the schemes,
the personnel required, etc. They
have also suggested that in order to
carry the industries to the villages
rural electrification is necessary and
even though power cannot be im-
mediately drawn from the big hydro-
electric projects, small thermal units
of diesel stations should be set up, so
that industrialisation of the rural
areas might proceed till we get power
from large schemes. The matter was
also discussed at the Seminar held at
Roorkee, though I de not find any
mention of it in the report.

In America, as you know, the
Rural Electrification Administration
is doing wonderful work. It has
got powers to advance long-term
loans so that they may develop
agriculture. 'We must draw up a
comprehensive plan so that by stages
we can carry the benefits of electri-
fication to the villages. Apartfrom
the fact that it will help the increase
in the production of foodstuffs, it
will also help in carrying industries
to the rural parts. It has been
estimated that to utilise 1 kilo-watt
of electric power in industry it needs
an investment of Rs. 3,000, whereas
in the field of agriculture it needs
only Rs. 1,200. Even so the urgency
for electricfiation in rural areas does
not seem to have been paid the at-
tention that it deserves. I do hope

that soon some scheme will be drawn’

up by which through different stages
the whole area of rural parts will be
covered by electrification schemes,

The next point I wish to touch upon
is this, Not even a mention is made
of the local development schemes In
the report that is before the House.
‘This is the most important thing that I
have come across throughout the wil-
lages in my ency and in
several villages of oth&r constituencies
also. The local development - schemes
have had a tremendous psychologieal
efflect upon the people, which cannot
be assessed in terms merely of the
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physical results. What has happened
is this, When the amount of Rs. 10

crores was set apart, under that
scheme each district has got four or
five lakhs of rupees. And in the
district it was distributed for small
schemes, two, three or five thousand

rupees, for the construction of con-

necting links and roads, construction
of village halls, common halls, repair
of wells and so on and so forth.

The result is not be measured merely

by a building that has been construct-

ed, by a well that has been dug or
repaired, or by a connecting link or
road that has been built. The
importance lies in the fact that there
is a psychological revolution in the
village. Formerly there used to be
factions, fighting, litigation, quarrels

and endless quarrels. The moment
that Government offered three or four

thousand rupees and called upon the
people to colleet the amount, the
greatest thing that has happened is
that these differences, quarrels and

fights have sunk and there is a spirit

of co.operation pervading, It is a
tremendous gain and we must fully

utilise the psychological revolution
thet has taken place in the villages.

I am sorry to find that no money has
been subsequently allotted for these
local development schemes—if more

money is alloted, I am sure the vil-
lages will come forward and particl-

pate in the national development and

contribute their utmost for the deve.

lopment of the country and carry for-

ward the Five Year Plan to fhe suc-

cess that it deserves.

I do not wish to stand between the
hon. Minister and the House, All that
I can say is this, In spite of its erl-
tics, India is on the move. The three
hundred and fifty millions of our
country are on the march. At the rate
vf progress that we have maintained,
and with greater enthusiasm, and
having overcome the initial diffieulties:
that we had to face, I have 10 manner
of doubt that we will march forward /
and realise the objectives set forth
in the Plan, reach not merely the
targets but go far beyond tkem.
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The Minisier of Planning and
Irrigation and Power (Shri Nanda):
In the course of the debate many use-
ful suggestions were offered and many
points—I regard them as important
points—were made. It will not be
possible for me in this short space of
time to take up all those matters. I
can only attend to a few of them. But
I assure hon. Members that all those
points and suggestions will receive
very careful consideration.

I immediately think of the compli-
ments which were paid to me by
Sardar Hukam Singh. 1 am grateful
to him for the consideration shown to
me. When I heard those words
“docile and meek” my mind travell-
ed back to an earlier period. There
was a time when [ was accused of
taking a very aggressive role in the
labour movement.

Sardar Hukam Singh (Kapurthala-
Bhatinda): 1 do not want you to re-
vert to that.

Shri Nanda: In 1923 I rushed the
whole of the textile industry in
Ahmedabad into a prolonged general

strike, But I have made some pro-.

gress now!

Sardar Hukam Singh: In the right
direction.

Shri Nanda: It may be age, or my
health. But I think there is another
more cogent réason. I have a share
in the framing of this Plan. I share
the aspirations of this Plan and I want
it to succeed. And I know it is a Plan
of the nation and for the nation, It
will require the co-operation of every
section of the country and the nation
to make it succeed. Therefore I want
to co-operate and not to fight!

The hon. Member used another
expression also. The word was “apo-
togetic”, Perhaps he might have used
a more appropriate word. It might
have been that I was very frank., I
feel proud of many good things that
stand to the credit of this period in
our history. But I always recognise
the deficiencies also. And I fe€l out
of a sense of loyalty to truth and to
the nation that we must put every-
thing in its proper perspective. We
- must tell the whnle truth. When we
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only speak of our achievements, then
we are told “you are complacent”,
And when we talk of our deficiencies
also, then we are told “well, this will
not inspire confidence”. Sir, nothing
will inspire- more confidence than
truth. This is my conviction. When
we talk of our deficiencies we are
taken at our word. But when we
speak of our achievements, it should
also be understood that we do that
after a very careful examination of
all the facts and it is the best judg-
ment that we have on the facts of the
case. It is gquite possible that when
other facts, other figures, other reasons
are brought to our notice we may re-
vise that judgment. But what shall
we say about those hon. Members who
do not hesitate to make extravagant
remarks, unfair statements, sometimes
irresponsible staternents—I think from
me it is a strong word—from Mem-
bers who should be considered res-
ponsible? Ishail give afew illustra-
tions. We have figures of increase in
food production. It is made to appear
as if all the increase in agricultural
production occurred because of good
weather. We are grateful to God—I
am sorry, it might offend some hon.
Members to use the word God—I-am
grateful to nature for the favourable
weather conditions.

Mr. Deputy-Speaker: Has the hon.
Minister been asked not to refer to
God at all?

Shri Nanda: I reiterate my faith in
God. '

Sardar Hukam Singh: Tp mention
God might offend some; not to men-
tion offends many.

Shri Nanda: There was a time when
we had successive bad seasons and
poor crops. So many people blamed
the Government for scarcity of food
awd the hardships thereby caused
Now, nature has been more helpful.
In the ©Progress report we have
acknowledged our debt to nature.
We have nowhere made a claim that
the whole of it is due to our efforts.
When we framed the Plan, we had
worked out in terms of the schemes
for which we were making alloca-
tions as to how much they will yield
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in terms of food production. When
we say that nearly half of it is due
to the efforts under the Plan, it is
based on certain caleulations: the
production potential created by major
irrigation and minor irrigation 20
lakh tons; by area reclaimed 3 lakh
tons; by other improvements 10 lakh
tons, that is including the bringing of
fallow land under cultivation; by use
of fertilisers and manures 8 lakh
tons. by use of improved seeds and
other agricultural practices 5 lakh
tons; by additional production due to
works undertaken in the community
project areas 4 lakh tons; total about
50 lakh tons

Shri T. B. Vittal Rao (Ehammam):
On a point of clarification, the accusa-
tion was that where more money was
spent on irrigation and agricultural
development, the increase in produc-
tion was not proportionately large
whereas in Hyderabad, Rajasthan and
Madhya Bharat, production increased
where agricultural
not take place.

Shri Nanda: I will not take the
time of the House in dealing with
these points. I am giving the basis
which is a concrete one. There is an
explanation. [ will not take the time
of the House now in any explanations.
These are facts.

There was another question about
industrial production. The hon. Mem-
ber Shrimati Renu Chakravartty argu-
ed that industrial production in India
now was not higher than the peak
attained during a certain period. In
support of this she quoted the index
prepared by the Eastern Ecomomist.
The hon. Member relies on the Eastern
Economist for judging the trends of
‘industrial production. It is a matter
of choice. I wonder whether the hon.
Member will be disposed to agree
with the statistics and conclusions of
the Eastern Economist in other
matters. I may try to enlighten the
hon. Member regarding an important
fact about the Eastern Economist’s

_index. The Eastern Economist has
. “discarded it in favour of the official
index. The reason was this. They

24 DECEMBER 1854 Progress Report of

development did ~

3996
Five Year Plan

for 1953-54

discovered that that index had a wvery
narrow coverage and so they bave
now gone over to the official medex,
After all, what are we comparing?
We are comparing the increase in in-
dustrial production during the period
of the Plan with that in the year be-
fore that. If we take 1946 as 109, it
was 105 in 1950, 117 in 1851, 129 im
1952, 135 in 1953 and 149 in July
1954. If you take the basis of 1950
as 100. in 1951 it was 117-4, in 1952
it was 122°8, in 1953 it was 231 and
in July 1954 it was 141-9. It iz mnot
easy for me to see the hearing of the
argument so far as the progress of
the Plan is concerned.

Shrimsati Renn Chakravartly
(Basirhit): The reason why I said is
this. We have to see how much in-
crease there has been in the context
of what we have siready had. ¥ you:
do not take the peak year, How cam
you gay that by your Plan you have-
really made an increase by your
conscious efforts?

Shri Nanda: The situation was that
because of shortage of raw materials,
ete., full capacity was not being werk-
ed. The purpose or the Plan was to
produce raw materials which wiik
feed the important industries eg.,.
the textile industry which has ecom-
tributed greatly to this increase.

Then, Sir, there is the question of
national income. There are figures. ¥
wonder how it is possible te mis—
understand or misconstrue themr. The-
hon. Member said that the increase
in per capita income referred to m
the Progress Report was unresl. Two
reasons were givenm: (i) that # Jid
not take into account the increase im
population between 194849 and FBS2-
53 and (ii) that comparison had not
been made in constant prices. She-
cited Shri Meghnad Saha in support
of the same contention. A scientist’s:
report in support of bad figures will'
not, at any rate, improve the positiomn.
What are the facts? The very fact
that tWe word per capitz is used mm-
plies that the increase in pepulstios
is taken into account. These figures
are at constant prices. This has e



3997 Maiirn re:

stated very clearly in the report it-
sef. The per capita income for 1051-
52 and 1952-53 have been worked out
in constant prices. There is no ques-
tion so far as these figures are con-
cerned.

Shrimatl Renu Chakravartty: It is
stated that 1948-49 is the basis on
which you have calculated the per
capita income,

Shri Nanda: Whatever we have
taken, we have again re-calculated
the figures in terms of constant prices
and we have taken into account the
increase in population.

From the same Member—I apologise
for having to refer again to another
statement from her there was a com-
plaint regarding the estimate of un-
employment. She said that the
Finance Minister had forgotten to in-
clude in his estimate of the new jobs
to be cretated over the 10 years, the
addition to the population that would
take place in the Third Five Year
Plan period. I have got a transcript
of what transpired. The hon. Mem-
ber forgot that the Finance Minister
had given figures which had to be re-
coned with in the Second Five Year
Plan.

Shrimati Renu Chakravarity: For
10 years. .

Shri Nanda: The Finance Minister
said that this would be the addition-
al labour force in the Second Five
Year Plan plus the residue of the
previous unemployed and under-em-
ployed. That would make the total.
Again, we are not going to exhaust
all that in the Second Five Year Plan.
There is a balance. That added to the
additional labour force in the Third
Five Year Plan will be the problem to
be faced in the Thifd Five Year Plan.
These were the flgures. It may be
that when a Member is speaking in a
hurry, it may not be possible to give
very close thought to the figures which
have already been stated by the
Minister.

There is one point on which I felt
a little pained. It may be that when a
scientist speaks, he speaks with some
authority on sclentific subjects., Being
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a scientist, he is expected in whats
ever he says to qualify it, to base it
on some observation, on some experi-
ence. The hon. Member the
scientist I am referring to, '
said: “I wish to explode the myth
that the Congress has been responsi-
ble for anything constructive which
has been done in this country except
to waste money on community pro-
jects.” What shall we say to this? I
will concede to the hon. Member that,
may be, there has been some neglect
in respect of heavy industries, some
slowness about it, we should do more
in that direction; but I must em-
phasize that at the time we made this
Plan and made the allocations, I think
nothing better could have been done,
Even if we were to do it now again,
the priorities and the allocations will
be practically of the same order. Such
was the situation then, which required
these arrangements. What grounds
has the hon. Member for saying this
about the Community Project? We
have staked so much on this big
experiment and by all reports, by all
testimany, it is considered to be one
of the most important, one of the
most momentous  things that is
happening in this country. And apart
from other things, even commonsense
will dictate this cause. Here is a
large mass of rural population, We
want them to do better, produce more,
to live better. How can we do that?
By simply slo and words here?
We have to create a machinery
whereby we can send down to them
the results of science, new knowledge,
new techniques so that they can apply
them and improve their agricultural
practices. '

[PANDIT THAKUR Das BHARGAVA in the’

Chair.]

We want to send down to
them supplies. How shall we do that
unless we create new aind adeguate
channels? We want them to develop
the co-operative movement. How can
they do it unless there is someone to
help? We do not want to do things
for them, but we have to help them
to belp themselves. Now, this is a
ma:hinery which % ssated already
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over a considersble part of the coun-
try; it is going to expand till, within
a short time, it covers the entire coun-
try. If the hon. Member had thought
of the good of these people, he would
at least have said this is a good thing.
May be there are defects in it now
which showld be removed.

Then, I come to another topic—the
lot of the peasants, We are told we
are neglecting them as if we are Ehe
enemies of the peasants. How <o
we test the sincreity of a person when
he says he has solicitude for another
person?—how much is he prepared to
do for him. Here, in this Plan it will
be found, if you examine the figures
of the Plan, that 40 per cent. of the
expenditure in the Plan, according to
allocations, is directly calculated to
help the peasant, and another 40 per
cent. is mostly for his benefit.

The major question now raised is
about agricultural prices. It is an
anxious matter. It is a matter which
is certainly exercising our minds, and
on this there are no two opinions. If
there is an excessive fall in agricul-
tural prices and if it is a dispropor-
tionate fall, and if it persists, it will
have disastrous consequences. If the
peasant is ruined, the whole country
is ruined, We can certainly never
contemplate that prospect with equa-
nimity.

There are two considerations in it.
Thers was a time when everybody
said that the prices were too high,
that the pecple were suffering, and
everybody said that the prices should
be brought down. And prices came
down. Now, it may be a wrong way
for prices to come down if they come
down very suddenly or if they are
disproportionate, that is if the parity
is upset. If the price decline is gra-
dual, then it is possible for a parity
also to be maintained. That is, the
lag which occurs in the cost of manu-
.actured articles following up the
fluctuations in the prices of food and
raw materials, takes some time to be
made up. And if this is a gradual
fall, that process also takes place
simultaneously, With a sudden fall,
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this gap becomes very prominent. So,
it is a fact that prices in certain areas
have come down to an excessively
low level. Of course, there is the
other thing, that when there is an
increase in production, part of the
loss that occurs to the peasant or the
cultivator in terms of lower prices
is made up by additional earnings,
but in the cases which I have in
mind, the fall has gone beyond that,
and therefore something should have
been done about it, should be done
about it. As the hon. Members know,
Government, realising its duty, has
stepped in and is taking steps to re-
lieve this distress. There may be
differences of opinion as to the level
at which this should be done. It is a
matter of judgment and the position
can be, as the situation demands, re-
considered and revised. But the
major fact is that in the matter of
agricultural prices, the excessive de-
cline should be checked when it is too
sudden; and in the interest of the
peasant—of course, simultaneously,
having regard to the other interests,
having regard to all interests—a pro-
per price stabilisation policy—to the
extent it is within the power of the
State and its resources permit—will
be followed.

Shri Gadgil (Poona Central): Will
you take the interests of the consumer
also h?to consideration?

Shri Nanda: [ have said all interests.

Shri Gadgil: Because he is the man
mostly neglected.

Shri Nanda: In relation to the
question of the agricultural sector,
two or three other points were raised.
What about minimum wages? We
have in the Planning Commission's
Report recommended the enforcement
of minimum wages for agricultural
workers in low-wage pockets, in the
larger farms and in areas selected for
intensive development. This was the
recommendation. It has been follow-
ed. Need I give the detajls? In
Punjab, PEPSU, Rajasthan, Ajmer,
Coorg, Delhi, Himachal Pradesh,
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Cutch and Tripura, minimum, wages
have been fixed for the whole of the
State. In Assam, Bihar, Bombay,
U.P., West Bengal. Mysore and
Vindhya Pradesh, minimum wages
have been fixed in specified areas. In
Andhra, Madhya Pradesh, Madras,
Hyderabad, Madhya Bharat and Tra-
vancore-Cochin, either Committees
have been appointed or draft propos-
als have been published. This is the
position. A very considerable mea-
sure of implementation is evident
from these facts.

With regard to the condition of the
peasants, one or two other points were
raised—ejectment of peasants and the
question of ceilings. The question of
evictions is an important question, and
has been, for us, an anxious question.
Difficulties of the kind mentioned by
the hon. Member have arisen in cer-
tain areas. In some cases, the States
themselves have taken the initiative
and taken action; in other cases, the
Planning Commission intervened and
action is in progress. If the hon.
Member wants, I might give informa-
tion about the situation in the Punjab
and in Andhra and other areas but it
will take much time. I may just
speak briefly regarding Andhra. An
Ordinance was enacted to stay eject-
ment of tenants from the lands refer-
red to and also to provide for the
restoration of such of the tenants as
had already been evicted.

Shrimati Renu Chakravarity: Pro-
vided they had got their revenue,

Shrl Nanda: The eviction of ryots
and tenants in all such lands has been
stayed since 1947. I am giving all the
facts. If there are any more details
I will take them up with the hon.
Member. :

Shri B. §. Murthy (Eluru): Does
the hon. Minister know that the
Ordinance did not meet the require-
ments?

Shri Nanda: The Planning Commis-
sion  have recently written to the
Andhra Government to take action
immediately regarding certain areas
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and steps are being taken for further
action. Of course, I do not refer to
the ejectment of trespassers. That
will have to be done.

Regarding West Bengal also, hon.
Members know that the Act has al-
ready been amended to discourage
ejectment. A  provision has been
made that any eviction of burgadars
which occurred since May 1953, will
not be taken into consideration for
State acquisition.

Shrimati Renu Chakravarity: Does
the hon. Minister know that thou-
sands of evictions have taken place
even now?

Shri Nanda: I shall find out what is
happening; but, this is the position as
I know. No eviction of burgadars
with less thap 30 acres should occur,
as a result of the enactment of this
Act. Similarly, also in Orissa, Pun-
jab, PEPSU, Rajasthan, and parts of

'Madras action has been taken. In

U.P., Delhi, Saurashtra, Himachal
Pradesh and others similar measures
have been taken to give security to
almost all these temants. This is a
fairly big subject and I cannot take
up every minute detail of it.

Regarding ceilings on holding,
there is an explicit policy laid dowm
in the Planning Commisson’s Report
that ultimately it is a question of the
tiller of the soil being the owner of
the land. Several stages of that pro-
cess are visualised and one of them
is that there has to be a limit on the
ownership of land. When the ceiling
is, imposed and applied, certain con-
sequences favourable to that pelicy
will follow. It has already been im-
plemented, that is, ceilings have been
fixed in some of the States and re-
garding others, hon. Members will
remember the Planning Commission
had suggested that a census of land
holdings and cultivation should be
undertaken with a view to collecting
data relevant to the fixation of the
limits on holdings. Practically all the
States had agreed to it and this is in
progress and it has been programmed
to be completed by April 1855,
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'Shrimati Renm Chakravartty: It is
only for future acquisition.

Shri Nanda: What I am stating is
not for future acquisition but acquisi-
tion regarding existing holdings.
Future acquisition is another matter
and on that also action has been
taken. In view of the limitation of
time I do not want to go into the de-
tails.

There was another guestion of im-
portance, the private sector and the
public sector. In the economic policy
this had been dealt with fully and I
believe that our Leader made a
perfect exposition of the position. He
placed every element of that policy
in its proper place and proportion,
but the question has cropped up
again. An hon.' Member referred to
it. They should have been pleased
with that enunciation. Instead, an
hon. Member tried to make fun of it
He said how can there be socialism,
where there is to be no nationalization
at all. The hon. Member forgot that
the same day the announcement bad
been made about the nationalisation
of the Imperial Bank. The position
taken was that existing industries
need not be nationalised as long as
we have a vast amount of work to be
done with regard to the future
expansion, with limited resources. But,
still, our industrial policy resolution
also makes it clear that even regard-
ing existing industries if public im-
terest demands, social purpose necessi-
tates nationalisation, nothing will
come in the way but not nationalisa-
tion for its own sake. It must be for
a clear and definite public purpose
which cannot otherwise be served.
The same hon. Member said how can
there be socialisation without complete
nationalisation. Yet, every Member
here had said that some sort of pri-
vate sector was inevitable. I do not
remember any single speaker who
did not say that. Therefore, it means
that the private sector is inevitable
according to them and there could not
be no socialism without complete
nationalisation and so there can be
no socialisation at all. This Is a
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doctrinaire approach. Gur approact
is in relation to certain objectives....

An Hen. Member: Pragmatic.

Shri Nanda: Our approach is to
achieve equality, sucial justice, full
employment, higher standards of
living. Everything will be related to
those objectives. We will find an in-
tegrated solution to this problem. If
in that integrated solution the private
sector has a part—we believe it has—
then there is no question of an in-
dependent private sector, but it is a
part -of the Plan. It has to function
to serve the same oljectives. Once ft
is given a place, then it becomes the
responsibility of the State as much as
it is for the public sector to see that
the private sector, within those limits,
functions effectively.

We have been asked why we have
given resources for public funds to

the private sector. If we ask the pri-

vate sector to discharge certain res-
ponsibilities—and since the State has
got the over-all control of resources—
it is the responsibility of the State to
see that the private sector, to that
extent, has the resources so that it
can function properly. But, it is also
made clear that in the kind of society
we visualize, the public sector will be
growing  relatively and growing
absolutely. Without that it won't be
possible for us to raise the resources
which we need for the purpose of dis-
charging our obligations. It won't be
possible for us to solve the question
of unemployment, to solve the ques-
tion of social justice,
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Shri Nanda: Sir, this is exactly what
I am saying, that in order to raise the
resources, to have social equelity, not
only the private sector should expand
but also the private sector, should
conform to those objeciives. That is,
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the private sector will have to func-
tion in a manner that it enables us to
advance along those fronts and that
we obtain the maximum results, in
sii tbese directions.
do that?

Shri Meghnad Saha  (Calcutta
North_West): May I interrupt? If in
the industries that wouid be controlied
it the .otrests of the nation, sup-
posing in these industries capital
wholly private, can it be controlled
in the interests of the vation?

shri Nanda: Which industries?

Sbri Meghnad Saha: All the six
which have been mentioned, namely
ircn ard steel, coal mineral oil, ete

Shri Nanda: It is very clear that
pasic and key industries of that im-
portarce have to be reserved for the
State, and be the exclusive responsibi-
lity of the State.

Shri Meghnad Saha: May I in-
terrupt again? Is it not a fact that in
the oil refineries, all the capital has
been allowed to be foreign, and if all
the capital is foreign and private, how
can you control them?

$hrl Nanda: That -is the difference.
We want tn sttain certain objectives,
end if any deviation is necessary from a
certain approach in the interests of
the natior and ip the interests of the
pecple, we will not hesitate to make
that deviation; if certain things can-
not be done otherwise, we shall have
to do this. In addition, when we say
that it is the State which is going to
do &1 that, what do we want? *'We
wapt th® maximum mobilisation of
the resources of the nation, and in
order to achieve that, we will draw
privste capital into those industries
which Governmeut are going to start
and manage. Wr will also draw upon
the managerial talent which is avail-
able in the country, and which is a
grent asset of the nation built up over
a rrriod of years; we are not going
to tet iz go waste. Therefore, it is a
guestion of getting the best out of the
resorrrees nf the  nation, provided
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everything is done consistently with
the objectives that we have placed
before ourselves.

Shri Meghnad Saha: If the capital
is one hundred per cent. foreign, will
you control them or will they control
you?

Shri Nanda: I understand the point.
I know that if there is too much of
foreign capital or too much of private
capital, or too much of capital in the:
private sector, our capacity to control
will ‘be to that extent limited; and.
that is why we say there will be a
growi.:g public sector, and a limited
proportion of the others. That is.
very clear.

Shri N. C. Chatterjee (Hooghly): Is-
it not a fact that there is some agree-.
ment with these oil refineries that.
there will be no ° nationalisation for
~0ome period?

Mr. Chairman: The hon. Minister is.
not givin ; way.

Shri N. C. Chatterjee; 1s it not a.
rery pertinent question?

Mr, Chairman: The questisn may be-
juite pertinent, but no person can be
forced to answer a question, unless
2e is agreeable to do so. I cannot.
force the hon. Minister to give a.
reply.

Shri Nanda: [ have some more-
points to deal with, but I am afraid
I may not have enough time for all:
of themn. -

The hon. Member himself and:
others had raised the question of the-
reform of the administrative machi--
nery, and the implementations of the
recommendations in that regard. This-
1s a mutter of paramount importance.
I might give a list of the steps that
have heen taken. I cannot say im-
mediately that everything possible-
has.been done, but a series of steps in
the States as well as at the Centre-
have been taken. I may give Just ome-
or two instances: an Orgunisstion and:
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Methods  Directorate at the Centre,
steps for training of personnel, Deve-
lopment Committees at the  district
level ang at the State level, the Pro-
.duction Committee of the Cabinet at
the Centre, the Central Committee for
Land Reforms. and so on. So, the
.apparatus is being built up. I shall
take teo much time if I go into all
{bat, but I assure the hon. Member
‘that this matter is most important,
and 1s receiving consideration; and
any suggestions by hon. Members will
be very much welcome.

The question of corruption also has
been raised, in the same. context. 1
am not able to say by any barometer
whether corruption has increased or
diminished. Some people say it has
increased, Whatever it is, it is neces-
sary that corruption should be eradi-
cated, I have before me the list of
steps that have been taken at the
Centre as well as i1 the States, but 1
would not tire the House with all
those details. But I wish to say this
for my part, namely that one thing
which inhibits advance in any country
is the spectre of corruption, inefficien-
¢y and lack of responsiveness on the
part of the administration. Therefore,
4t must be the endeavour of all of us
‘to see that a healthy and clean cli-
mate is created in the country, and
that corruption is uprooted. It is not
poseivle for the machinery of the
‘State alone to do that; there will have
1o be a large amount of public co-
-operstion also, and a conscious effort
has to be made for that purpose. It
is a very difficult job. I know how
-difficuit it is.

wo T W fey  (mEEEgtEn)
oiwe Ftatdws w1 w Isw §
Any District Magistrate can root out
—corruption.

Shri Nanda: I understand the sub-
ject. The hon. Member will remem-
ber that the Bharat Sevak Samaj had
submitted a report to Government,
<containing some suggestions. Ome of
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those suggestions was that an officer
of a very high rank should be appoint-
ed as a liaison officer so -that those
who find difficulties and those who

find that things do not go forward
quickly may approach him and see
that the way can be made smooth

There is not one, but there are a num-
ber of aspects where public co-opera-
tion is required. I would not take up
the time of the House any more on
this point. But I would say this to
hon. Members. Let us meel one day
and let us thrash out this whole prob-
lem, and let us considgr how on a
national basis, we can fight this as a
movement, and see that corruption is
eradicated. But it  requires public
co-operation.

1 consider that if the official machi-
nery is to function properly, the rules
have to be revised and improved, and
we have to make other arrangemenis
of a similar nature. We are doing
that, but that is not enough.

The hon. Member Sardar Hukam
Singh has raised certain very pertinent
questions. His approach to the prob-
lem of road transport is a rational one,
and we in the Planning Commission,
share it with him. He had referrea
to what was happening in the Punjab.
A programme was receved in the
month of September, but as this was
not in accordance with the provisions
of our basic policy, the State Govern-
ment were asked to revise it. The
State Government have sent a letter
since then, but even that we do not
find complete; so the matter is being
pursued. '

Regarding the other gquestion which
the hon. Member has raised with re-
gard to the sewing machines, T wouid
like to say that that is also a very
legitimate  question. We have sent
the matter to the Ministry of Com~
merce and Industry, and this is being
taken up and dealt with there.

There was a large number of points
made yesterday, but [ dare not tres-
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pass on the time allotted for the other
things which have to follow. But in
conclusion, 1 would like to touch upon
one particular matter, and that is this.
It was said that we have only taken
something from others, and there is
nothing to our credit in this Plan. The
whole approach underlying that
statement shows some kind of narrow-
ness. When we took over, what did
we inherit? We inherited numerous
handicaps and difficulties, and major
problems created by the war and the
partition. But along with that, we
had also received some ideas which
we had to implement. What is the
position today? Regarding irrigation
projects, for instance, it may be that
some of them were thought of before.
But as a matter of fact, had it not
been for the Plan, it would have tak-
en years and years to make any pro-
gress at all with regard to them. Do
we not know the history of the Bhak-
ra-Nangal Project? It has taken so
many years to come to this stage, and
it is only because of the Plan that it
has come even to this stage. Ordinari-
ly without a plan, even this Govern-
ment would not bave been able to go
forward in regard to these projects,
because the question of annual
budgeting would have simply slowed
down the progress. But it is because
it was possible to allocate from the
beginning a certain amount in the Plan
for each project, that this money was
somehow found—and is being found—
for these projects. It is because cof
the whole conception of planning with
.certain objectives and certain targets
laid down in advance, that we have
been able to find the means and the
resources tg implement them., The
outlay on development at the Centre
amounted in 1950-51 to Rs. 105 crores
only, but we have doubled that after
the Plan. This is the answer to this
criticism.

The book value of all these irriga-
tion projects which we got at the
time of the Partition was only Rs. 110
crores.  During 1946-1951, Rs., 130
crores were  spent. But the Plan
allotted Rs. 600 crores for that, and we
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will require during- the next plan
period for the completion of these
another Rs. 450 crores. This is the
answer to that question. The  hon.
Member may also be told that while
we had some ideas—we inherited
them—we should not judge only by the
number of schemes that wetook over.
How many more schemes have we
initiated now? I can give a long list.
Not only ideas, but schemes and pro-
jects which will take hundreds of
crores of rupees io work out. The
people who may be handling the third
plan can be told that =verything is due
to the people who operated the first
Five Year Plan. What have you done?
All the ideas were provided by them
This is a very curious way of looking
at these things.

An Hon. Member: Chain reaction.

Shri Nanda: I have dealt with a
number of the important points.

Shri Ramananda Das (Barrackpore):
What about land to the tiller?

Shri Nanda: The Plan volume lays
out a comprehensive policy. That
policy bas been accepted on a national
scale. May be, as I myself stated,
that it has not been fully implemented
yet. Well, in such matters, the time
element becomes important and pre-
parations have to be made and ground
has to be prepared. But the policy is
there and there is also the insistence
that this policy should be carried out
tully. In spite of all the doubts...

Shri B. 5. Murthy: And misgivings.

Shri Nanda: That is a geod word,
‘misgivings’. In spite of all that and
in spite of the pessimism of some of
our Members there...

An Hon, Member: We are always
optimistic.

Shri Nanda:...there is no doubt that
some day later on they will feel that
tbe things that have been done during
this period. the work that was taken
in hand and was accomplished have
laid the sure foundation for a very
much bigger future of the country.
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And it is chiefly the work of the peo-
ple o whom our leader referred and
of which we have evidence in the com-
munity project areas—it is the people
who are showing a vitality which noth-
ing can suppress, and they are advanc-
ing and that advance cannot be check-
ed.

Mr. Chairman: Before I put - the
amendments to the vote of the House,
may I just know if the Government
are going to accept any of the amend-
ments or amendments to the amend-
ments which have been moved?

Shri Nanda: We are accepting am-
endment No. 7 moved by Shri 5. V.
Ramaswamy and also another amend-
ment, No. 15, moved by Pandit Thakur

Das Bhargava, a part of that amend-
ment.

Shri Velayndhan: Can it be accept-
ed when you are in the Chair?

Mr. Chairman: It has been moved
already.

Shri Nanda: We attach a great deal
of importance to the question of
animal husbandry and this gquestion
should receive much more considera-
tion. Therefore, we will embody this:
“in the essential interests of rural wel-
fare, it is necessary to devote special
attention to animal husbandry”—up to
1his point.

Mr, Chairman: What about the words
“in respect of which the pro-
gress has been extremely unsatisfac-
tory™? :

Shri Nanda: You may kindly omit
‘that.

Mr. Chairman: [ am now sitting in
the Chair. But if 1 had the right to
say anything on my amendment, I
would certainly agree that there is
some sting there, as I do not want to
be offensive. Since the positive part
‘is being accepted by Government, I
won't insist that the latter portion
may be accepted.

The question is:
That in the substitute motion pro-

.

- the vote of the House.

posed by Shri §. V. Ramaswamy, the
following be added at the end:

“(e) in the esseutidl interests
of rural welfare, it is necessary to
devote special attention to animal
husbandry.”

The motion was adopted.

Mr. Chairman: Now amendment
No. 7 stands amended by amendment
No. 15 Before I put amendment
No. 7 to the vote of the House, I may
just state here that in case this amend-
ment No, 7, is carried, because it is
a substitute amendment, I will not be
able to put the other amendments to
If any of the
hon. Members wants that his amend-
ment be put first, I have no objection
to put that amendment to the vote of
the House.

So I do not think any hon. Member
insists on his amendment being put
first. I will now put amendment No. 7
as amended to the vote of the House.

The question is:

That for the original
following be substituted:

motion, the

“This House, having considered
the Progress Report of the Five
Year Plan for the year 1953-54, is
of the opinion that—

{a) considering the magnitude
of the difficulties that had to be
encountered, the progress of the
First Five Year Plan has been
generally satisfactory,

(b) for the fulfllment of the
Plan, it is necessary to accelerate
the tempo of progress for the re-
maining period of the Plan and to
implement more vigorously the
measures of reorganisation in Ag-
riculture, Industry and other fields
recommended in the Plan, and

(c) in the essential interests of
rural welfare, it is necessary 1o
devote special attention to animal
husbandry.”

_The motion was adopted.
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-
Mr. Chairman: All other amendments
are barred now.

MOTION RE REPORT OF COMMIS-
SIONER FOR SCHEDULED CASTES
. AND SCHEDULED TRIBES

Shri Ramananda Das (Barrackpore):
What is the time allotted for the con-
sideration of this Report?

Mr, Chairman: The House knows
that the Business Advisory Committee
very probably allotted five or six hours
for this.

Hon. Members: Six hours.

Mz, Chairman; This Report was notl
considered last year also. Yesterday
1 pointed out that the Chair also was
very anxious that full time be devoled
to the consideration of this Report.
When we agreed yesterday to dispense
with the gquestion hour today, we
thought that 2} hours at least would
be devoted to it. But now we find
that much more time has been taken
on other business, and if we are o
take up the non-official business at
2-30 p. m., enough time will not be
available for full discussion of this
Report.

Therefore, 1 have to ask the House
how it proposes to make up for the
time which has been lost in other dis-
cussions. There are two
open. So far as the Chair is con-
cerned, thé Chair is quite agreeable to
take some time away from the time
allotted for the non-official business, if
the House is agreeable to finish the
discussion today. If the Ifouse
is not agreeable, we will .take
as much time as wpossible today,
and proceed with the discussion up
.till 2-30 p. m., and then take the dis-
cussion to the next session. There are
thus two courses open. I am anxious
that full time be given tothe discus-
sion of this report. It may be decided
just as the House pleases. It the
House wants that we may take some
of the time of the non-official business,
the House can express its willingness
to do so. If the House wants that the

courses |
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debate may be taken over to the next’
session, it can do so. Let us, first of
all, ;just find out from the hon. Home
Minister his reactions. because his re-
actions must also be considered.

The Minister of Home Affairs and
States (Dx. Katju): 1 have no obiec-
tion to the discussion being taken to
the next session.

Mr. Chairman: I think the House is
agreeable that we may spend as much
time as possible today, and then the
rest of the time may be taken up in
the next session. Then we will pro-
ceed with this, till 2-30 and then post-
pone it, for further discussion, to the
next session. .

Dr. Eatjn: 1 beg to move:

“That the Report of the Com
missioner for Scheduled Castes ana
Scheduled Tribes for the period
ending the 31st December, 1953,
be taken into consideration.”
Whatever opinion may be expressed
by the House about the acts of com-
mission or omission on the part of the
Government, I think there would be
general unanimity that the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes has done his job, se far
as he can, very well. The Report
which is now in the hands of the hon.
Members is very full, having behind
it the very painstaking efforts of the
Commissioner, and is very objective.

Shri Velayudhan (Quilon cum Mave-
likkara—Reserved—Sch, Castes): What
have the Government done?

‘Mr. Chairman: The hon. Minister
has just started and the questions
have also simultaneously started. Let
us hear him. Hon. Members will get
time to say all that they want to say.

Dr. Katju: Their interruptions indi-
cate their affection for me personally.
The Report is a very objective one,
and I feel that every imaginable as-
pect of the important problem relating
to the Scheduled Castes and Scheduled
Tribes is touched upon in that Report.
It is a very thorough one. The Com-
missioner has had to do a very sgtre-





